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The House adjourned for lunch at one of
the clock.

The House reassembled after lunch at
four minutes past two of the clock—THE
VICE-CHAIRMAN (SHRI P.X. JOGI)
in the Chair.

SHORT DURATION DISCUSSION

Deteriorating Law and Order Situation in
Uiter Pradesh-—Contd.
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SHRI TRILOKI NATH CHATUR-
VEDI: Mr. Vice-Chairman, Sir, law and
order there rests with the Central Gov-
ernment. The Prime Minister, not the
Home Minister, yin this House has said
that he would look into that situation.
The question of law and order in the
State still rests with the Central Govern-
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ment. We only want to know why a

_particular person who failed in Delhi,

who failed in Trpura. ...(Interruptions)
¥hy is the Central Government showing
such a concern for that particular person?
...(Interruptions)

SHRIMATI KAMLA SINHA: I am
not yiclding, Sir.

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): You speak when your turn
comes. Please, take you seat now.
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DR. BIPLAB DASGUPTA (West

, Bengal): Sir, 1 am feeling very sad that
we are discussing Uttar Pradesh—the

most populous State in the country. In

¢ fact, the population of Uttar Pradesh is
! cven higher than the population of some

of the largest countries of the world, like
Pakistan or Bangladesh. The State of

i Uttar Pradesh, which was the cradle of
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many civilisations in the past, the State of
some of the tallest leaders of our national
movement, about whom we take pride, is
in a big mess now. I am not saying that
this mess has been created over the past
few months. There is a long legacy of
misrule, mismanpagement, neglect and dis-
honesty by various kinds of political re-
gimes, which the State had to go through.
Even today, I understand the literacy rate
in the State of Uttar Pradesh is one of
the Jowest in the whole country. Even
with all these big political leaders, there
kas becn very little economic deveclop-
ment in the State. I will come to that
later. In addition to this, there are all
kinds of currents of political opinion in
the State. There is communalism of the
worst kind which led to the demolition of
a historic building, casteism of the worst
kind, one caste being but against the
other, gang warfare of the worst kind,
criminalization of politics of the worst

kind, which has put the whole State 1o ]

shame. Unfortunately, the State, which
was a leading State in our country, is now
a State which has been put to shame by
the way the State has been managed in
the past. Now, | agree that the law and
order situation is dcteriorating. 1 may not
go as far as the Home Minister has gone
and had said that there is anarchy in the
State, The worrd anarchy 1s perhaps a
very strong word to describe the situation
prevailing in the State of uttar Pradesh.
In fact. if you call it anarchy, there had
been such a misrule even in the past.
There is a long history, as I said earlier.
Even then, we feel concerned about
many things. For example, we hear about
armed robberies in trains, we hear about
murders. 1,536 murders in one year had
taken place in the State of Uttar Pradesh.
It comes to five murders a day, by far the
highest in the countrty.

SHRI KHAN GUFRAN ZAHIDI:
There were 11,000 murders in one year.
DR. BIPLAB DASGUPTA: That
makes it 40 to 50 murders a day which is
the highest, in the country. Not only that,
there has been killing of a very promi-

[RAJYA SABHA]
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nent leader of a particular political party.

It does’nt matter to which political party

he belongs. It is not important. The
important thing is that a very important
political leader has been killed. 1 have
also heard about other things. For exam-
ple, recently in Banaras University four’
students have been killed. One of them
was killed following a certain incident. ]
am not saying that the University au-
thorities arc responsible for this. What 1
understand is that some slogans were
raised in the name of Subhas Chandra
Bose, in the name of Nehru and all that.
That is finc. But some people wanted to
raise a siogan in the name of the Vice-
Chancellor, Mr. Hari Gautam. So, they
started shouting “Hari Gautam zindabad”
. One boy refused to shout that slogan
and he was murdered. I am not saying
that this was the cause. I don’t know
what the cause was. But the important
thing is that when a boy refused to shout
a slogan like zindabad in the name of the
Vice-Chancellor, he was found killed af-
ter a few days. This kind of anarchy is
prevailing in universities for a long time.
The two great universitics of our country,
the Banaras Hindu University and the
Aligarh  Muslim  University, are now
places where hoodlums rule. The vice-
Chancellors are incompetent. They can-
not run the universities. Taking into ac-
count everything, certainly there are in-
stances which show that the law and
order situation is not good and certainly
there is some evidence of some fear of
insecurity in the minds of some people
about which we, as a party, are very
much concerned. At the same time, I
don’t like the way in which the Governor
is functioning. The Governor has got a
ccrtain constitutional position. The Gov-
ernor has got a certain constitutional
position. the Governor is not a political
being. The Governor cannot make politi-
cal statements. The Governor should rule
according to the Constitutional norms as
also laws and conventions. But here you
find a Governor who is issuing Press
statements. He may or may not apree

2 —B—133/MP/RSS/ND/98
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with the statements made by thc Home
Minister. He may disagree with the state-
ment of the Home Minister. he may sat,
“No, there is no anarchy. The Home
Minister is wrong.” He cannot announce
it in the public. His duty is to articuilate
his views and grievances to the Home
Minister or, maybe, to the Prime Minis-
ter, or, maybe, cven to the President of
the country. How can a Governor hold a
Press conference? He even asked the
State Chief Secretary to join. Now some
of us may be deligh:.d with this. But if
the same thing happens in other States,
would you accept it? would you permit
it? Would you allow the hon. Governor
of West Bengal to make such a state-
ment? So, it was constitutionally 2 most
improper thing to do. But even worse is
this 1 am having a sugpi¢ion that the
Governor is trying to creatc a rift bet-
ween the Prime Minister of the country
and thc Home Minister of the couatrty
and, maybe, the Defence Minister also.
He is playing politics. it is not his job.
‘The same gentleman was also Governor
of Tripura for some time. When he was
Governor of Tripura he complctely by-
passed the State Government. He ran a
paralle] administration. He had his own
coteries of civil servants. They completely
defied the rule of the representatives of
the people, the elected Government of
the State. I feel that as Parliament we
cannot allow him. this conduct.

SHRI TRILOKI NATH CHATUR-
VEDI: He used uncivilised language on
telephone ... (Interruptions).....

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Please don't mention the
conduct of a person ... (Interrup-

SHRI S.5. AHLUWALIA: Sir, I have
a poim of information. ...... (Interrup-
tions)..... 1 have a point of information.
Dr. Biplab Dasgupta is a learned friend
of mine and he is related to me as fathe:-
in-law.

DR. BIPLAB DASGUPTA: Thc most

disobedient son-in-law.

[6 MARCII 1997|
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SHRI §.S. AHLUWALIA (Bihar): He
: is mentioning about the holding of a
Press conference by the Governor and
the Chief Secretary together. He may
recall that in West bengal the Chief
Secretary of West Bengal contradicted a
statement of the Prime Miaister through
a Press confercnce. Se, this is a conven-
tion. wherever there is President’s rule,
the Governor holds a Press conference
and through the Press conference informs
the people about the developments in the
State. There is nothing wrong in it. You
can condemn him on the adnunistrative
part and not on this part.
DR. BIPLAB DASGUPTA: 1 don’t

| agrec that thc Governors can go to the

Press.

SHRI S§.S. AHLUWALIA: Conven-
tions are created by your State.

DR. BIPLAB DASGUPTA" When he

has a difference of opinion with the
Home Minister who is supposed to be his
contact persont i the Government he
cannot veice . it vou allow Governors
to voice opimons in this way without any
discretion, then what will happen to this
country? Thers will be chaos......

P.X. JOGI;: Please restrict yourself to
the situation in UP.

DR. BIPLAB DASGUPTA: | am talk-
ing of the situaticn in UP. The Sarkaria
commission has clearly spelt out how a
Governor should function. He should
function impartially. He should not func-
tion in a partisan manner. He should not
take part in politics. This is something
which should be adhered to. The conduct
of the UP Governor is not commendable.
We should not condone his behaviour in
Parliament because it will create a con-
stitutional precedent. This will not prove
good for anybody.

|
‘ THE VICE-CHAIRMAN (SHRI ANT
}
i

Now 1 would like to raise an issue

far. What about the people of UP? The
people of UP have been suffering in
many different ways. Certainly, law and

1
i
|
i which has not been raised by anybody so
i
|
{

| _order is only one part of it. There are
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other economic issues. Sugar-cane grow-
ers are not getting a good price for their
produce. They are not getting their due
share from sugar factories. The recently
announced revision in Public Distribution
System has not been implemented there.
The power situation is bad, The irrigation
system is bad. Peasants are suffering.
Some of the public sector units, particu-
larly, cement and textiles are sick. They
arc on the verge of closing down. This is
the economic situation which prevails
there. Atrocities are committed on wo-
men and the Scheduled Castes. This has
been happening since a very long time.
This is not something new. When we talk
of UP, we should take into account the
fact that political parties which have been
in power in that State in the past helped
in the criminalisation and communalisa-
tion of politics. They have also not
undertaken land reforms. Without land
reforms, therc can be no solution to the
problem of UP. Lastly, T will refer to the
political situation. How does one handle
the situation in UP? We may or may not
be happy with the functioning of the UP
Governor. There should be an elected
Government. An  elected Government
should rule the State and not the Gover-
nor. But how can we have an elected
Government? 1 would like to put this
question to all the major political parties
in the country. I am sorry to say this You
may or may not agree with me. But there
is a saying, Politics makes strange bed
fellows. Think of the number of bed
fellows different political parties have
made in the last two or three years. there
have been all kinds of permutations and
combinations with no common principle
or ideology.

Whether it is the BJP or the Congress

party .... (Interruptions) ...
SHRI S.S. AHLUWALIA: Don't say
that .... (Interruptions) ... Have you for-

gotten 1977 and 19897 You must re-
member 1977 and 1989, Congress Party
has been the only party which has not
done this. Don’t talk about all these
things .... (Interruptions) ...

[RAIYA SABHA]
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¢ DR. BIPLAB DASGUPTA: All that
i the major political parties are interested
! in is the kursi. In order to get that chair,
they will sleep with anybody. This is very
unfortunate. Politics makes strange bed
fellows. That is absolutely correct. This
kind of political behaviour has brought
discredit 10 the entire political system.
We are not a major political party.
Therefore, 1 would urge upon all the
major political parties to consider this
matter and find a solution to the problem
faced by the people of UP .... (Interrup-
tions) ...

SHRI S.S. AHLUWALIA: The lan-
guage that he has used is very bad. It
should be expunged. This should not go
on record. :

SHRI SURINDER KUMAR SINGLA
(Punjab): What is he talking about bed
fcllows and all that? .... (Interruptions) ...

DR. BIPLAB DASGUPTA: I am

|
. P.K. JOGI):
|

withdrawing my words .... (Interruptions)

THE VICE-CHAIRMAN (SHRI AJIT
He has taken back his

words .... (Interruptions) ...

DR. BIPLAB DASGUPTA: It is an
old rhetoric, anybody who claims to
know a bit of English should know about

sive. All that T am saying is, that the
parties ...

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Kindly conclude.

4
i
§ it. 1 have not said anything very offen-
{
1
i

DR. BIPLAB DASGUPTA: Just one
sentence. Please allow me to say the last
sentence. The parties which are not be-
having according to their scnse of respon-
sibility, I urge upon them to come to
some solution to the political crisis. If all
the sccular parties can joint together, can
form a Government, 1 will be very hap-
py. 1 would also be very happy if some
State Government of any sort comes
about Constitutionally and not through
wheeler-dealing, not by buying and sel-
ling. 1 would very much like a Govern-
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ment tocome about and certainly, if that
solution is not possible, may be, there is
no alternative but to call elections. In
case there has to be a Government of the
people for U.P., we should not delay, we
should not wait for this, but pending this
I would urge upon all the political parties
who are involved in the State to avoid
criminalisation of politics, avoid commun-
alism, avoid dishonesty as far as function-
ing is concerned and to form some ideol-
ogy. Thank you.

SHRI TRILOKI NATH CHATUR-
VEDI: He is calling the little back.

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Please sit down.
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e ANE SR e R, wR e al% @ ¥
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T wY B W e W OEWAT T g
-0 90 F I ST Tedn @ @ @ ek
W TEEY F ®A SR SRAE SHeT W 98
Fgd ¢ 6 T B sed) @i T wew
R wrr 2 9 gEU toaue g @A @,
M &0 I R fERY W § ™
Fryae o smom of o s AR g
% A ¥ A T WA R 6 T I
dm e ¥ s T R wEm?

TR (R TR ) A A A

M g wEE ;W W9 S s
TR T W S SE AT e S ol e
T A o 3Ek W TauE A R wER R
dh = sg @ W W A W o
...(TH|gr)

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Please address the Chair.

M e wwe EdefEn: o ¥ s
FaT W ¥ T

st o @@
...(H3gm ).

THE VICE-CHAIRMAN (SHRI AJIT
P. K. JOGI): The Leader of the

Opposition wants to say
something. .. (Interruptions)..

sit feaet @ & o & w0 Gwaw §

W wEw, o

5§ oI B agen @ A a8 s, 1

T TEE T a8 FECIHS GER TN
# Ta @ 2 _

#ft TEURe SEEEeE: sEW W
FETIA TER? TS0 & SSA 9|

SHRI GURUDAS DAS GUPTA
(West Bengal): Does coming into office
of a responsible Government require
dismissal of the Governor?
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SIKANDER BAKHT:
Administrative charge goes out of his
hands. That is what happens.

SHRI GURUDAS DAS GUPTA:
That is different.

SHRI SIKANDER BAKHT: That is
not different. That is the most important
feature...(interruptions). .

SHRI GURUDAS DAS GUPTA:
Dismissal of the Governor cannot be a
pre-condition for installation of a popular
Government.

SHRI SIKANDER BAKHT: I said
something; mine was with a rider and
that is a popular constitutional
Government should be there.

SHRI GURUDAS DAS GUPTA:
That is different. The question of a
popular constitutional Government is
supportcd by everybody.

| THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Mr. Prasad, you please

continue,
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TR T R O fem #1 3 S B
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wwen ¥ few @ wom) IwewmE Wk,
B el Fied ? R dmefm A
T WA A e W ow, W e,
Sod IR & f T8 9 ¥ ¥ W il T
o @ WA R & 9N qed oEEs SR
T 9O F WLl § =10 e 9 IR W
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SHRI R. MARGABANDU (Tamil
Nadu): Thank you, Mr. Vice-Chairman.
In india, there is a democratic system of
Government whete the people elect their
representatives. The other form of
Government is the Presidential form of
Government, So  far as UP. s
concerncd, perhaps, the Presidential form
of Government is applicable to that State
alone! I say this because, cven before the
recent elections, President’s rule was in
force in that State for two-three years.
Thercafter, elections took place and the
people of U.pP. clected their
representatives. But it is unfortunate that
cven after the elections, a representative
Government could not be formed in U.P.
Why? The Supreme Court has held that
the largest party has to be called to form
the Government. In such a case, I want
10 pose one question to the BIP also.
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The BIP is the largest party in Uttar
Pradesh. Suppose that party is called. It
does not have sufficient strength, and it is
not able to mobilise other parties’
support also. Similar is the position of
other parties also. There are several
parties in Uttar Pradesh. No party wants
to see eye-to-eye with the other. The
resuft is that there is no possibility of
forming an elected Government in Uttar
Pradesh. That seems to be the situation.
In such a situation, it is high time the
political parties, cutting across their party
diffcrences, thought of installing a
popular Goernment in Uttar Pradesh.

There is a Governor thiere. We have
seen in the past Governors coming in
confronation with the State
Governments, but now the Governor is
coming in confrontation with the Central
Government itself. The Home Minister
issued a statement that there was anarchy
and lawlessness in Uttar Pradesh. A
counter-challenge has been given by the
Governor of Uttar Pradesh. Here is a
conflict. the Governor challenges the
Central Government. The Prime Minister
says, “Because of one murder, it cannot
be said that the law-and-order situation
has worsened there. The Governor
cannot be removed,” But the Governor is
responsible for all these things.

So, it is high time the Ceniral
Government removed the Governor from
that State. 1t should see that some peace
is restored in that State. I can see from
this note that 633 murders took place in
January, 1997. There is a report that 939
murders took place. Last year 815
murders took place in Uttar Pradesh.
Does any law prevail there? It is said that
cleven murders take place daily in Uttar
Pradesh. Is there law in force in the
country? Is therc any power to control.
This law lessness? If this is the situation,
where will this nation go and where will
we go? Something must be done. Here it
says that he was the ninth politician killed
in the last five years. There is no safety
egven for politicians or for »ersons
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working on a public task. If there is no
safety for politicians, where is our safety?

There are conflicts between Brahmins
and Thakurs. So aiso between Dalits and
others. Likewise, there are clashes
between Yadavs and Brahmins. This cast-
clash and caste-war is going on. Who has
to control this? What is the Central
Government  doing? The  Central
Government is uot able to control these
things in this State. It is the case
everywere in  the whole of India.
Communal murders are taking place in
several other States. As a matter of fact,
the President’s Address says that the
internal security is at stake. I am not
speaking as an ADMK Member. ‘I am
speaking in general. This chaos and
confusion is prevailing in all the States,
all over India. I would appeal to all the
Treasury bench members who belong to
the DMK party to hear this. On Sth
March, 1996 I had put a question in the
House. The answer given: “The overall
communal situation in the country has
considerably improved since 1993. There
was a major communal violence only in
one State i.e. in Tamil Nadu during the
Ist two months.” So, it it is applicable to
onc State, it is applicable everywhere.

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): The discussion is on U.P.
80, please restrict yourself to U.P.

SHRI R. MARGABANDU: This is
the situation in the whole country. Even
Mr. V.P. Singh, the former Prime
Minister of our nation was not spared.
There was a robbery in his house.
Incidents of chain-snatchings, road hold-
ups and robberies are common. There is
a nexus between politicians and criminals.
It has also been admitted by the DSP of
that particular State. Even policemen are
involved in killings. In such 2 situation
where will the nation go? Thercfore, 1
demand that a situation must be crcated
by the Central Government to ensure
that peace prevails and a democratic.
Government prevails, bringing about
normalcy. Only then will there be a sense
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of safety in tne minds of the common

_people and the politicians. Then only can

we think of improving the future of our
country. With these words, I conclude.

SHRI JOHN F. FERNANDES: Sir, it
is said: “All that begins well, ends well.”
On 17th of October, 1996, we had com-
pleted one year of President’s Rule in the
State of U.P. Article 356 of the Constitu-
tion provides for President’s Rule not
beyond one year. The President of India
had just returned from a foreign tour. On
the very same day it was contemplated
that a popular Government wounld be
installed there, because the Constitution
did not permit further exiension of the
President’s Rule under Article 356 of the
Constitution, unless it was amended or
vetted by both the Houses of Parliament.
I am told a wrong advice was tendered to
the President of India bascd on the 44th
Amendment to the Constitution in the
light of the judgment of Kerala High
Court of 1966.

We claim that this is a federal Govern-
ment, a Government by the parties ruling
in different States. We are also talking
about the Sarkaria Commission’s Report
on giving total autonomy to Statcs, and
we have debated this issue several times
in the House. Article 356 of the Constitu-
tion also says “The President may impose
the President’s Rule on the advice of the
Governor or otherwise.” We misuse this
article day in and day out and then the
Government comes before the Parliament
to take the responsibility on itself. I think
it will be proper for this House to review
Article 356 and give power to the Parlia-
ment so that the Government comes to
the Parliament before it imposes the
President’s Rule and not after the Presi-
dent’s Rule has been imposed. In case,
there is no scssion of the Parliament
going on, it will be appropriate that a
special session of the Parliament is called
for the purpose.

At the outset I had said that whatever

begms well, ends well. The beginning was
wrongly made. While vetting the procla-
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mation on President’s Rule in UP, we
had debated this issue. The Allahabad
High Court has rightly mentioned abou!
it. I do not want to comment on that,
because the hon. Leader of the Opposi-
tion has already said so. Any student of
law more so a Member of this House
would know how this article was misused,
The matter is being debated before the
Suprcme Court. Now, we are supporting
the United Front Government at the
Centre. The President has used his wis-
dom, his discretion under article 74 be-
cause under article 74, at the discretion
of the President, he can invite anybody to
form the Government. The President has
rightly invited the BJP to form the Gov-
ernment. They formed the Government
for 13 days. It was well and good. When
we discuss about article 356, naturally it

has ta be read with article 74. Whenever
there is a dispute in this Parliament, we
refer the matter to the mother Parliament
of the United Kingdom. We quote thosc
decisions. So, it would have been approp-
riate for a Governor of any State to see
the political precdent in the country more
so, vis-a-vis article 74, where the Presi-
dent uses his discretion. I don’t say that
the BJP should have been called. If they
had been called, then, they would have
formed the government for a week or for
not more thar 13 days. That is why I am
saying for a weck. Again there was scope
for the Governor to give a chance 1o
other parties to form the Government. If
the Government could not decide, then,
the duly elected House was there. There
was every scope for the Governor to
request the House to elect its leader. So
what I am saying is that the United Front
Government is a contradiction by itself.
We have known that just before the
election, the Governor was in Tripura.
From there he was shunted to Goa. I
don’t want to say what he did in Goa.
They mentioned that he was transferred
to Uttar Pradesh. Now, Shri Jitendra
Prasad said that he should not be dismis-
sed, but he should be recalled. T hope it
is not his intention to say that he should
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be sent back to Goa because just now we
don’t have a Governor there. What I am
saying is that when we appoint a Gover-
nor, that person is usually ridiculed by
saying that he is a political appointee, a
politician,

Now, we have a former foreign service
officer who took orders from the Scuth
Block. The Home Ministry is in the
North Block. The foreign office is in the
South Block. Maybe a Foreign Secretary
or an Ambassador is accustomed to get
orders from the South Block. The Gover-
nor of a State has to take orders from the
Home Ministry, North Block. But in the
case of Uttar Pradesh, orders are being
issued from the South Block. The orders
are being given from the PMO. The
orders are being issued from the Defence
Ministry. I have a notc here about the
law and order situation in Uttar Pradesh.
My other colleasues have mentioned
what happened there in a chronological
order. The officers are being shunted,
honest police officers are being transfer-
red. When the transfers are being ques-
tioned, the Raj Bhavan says that orders
have come from the PMO. Therefore,
what I am

saying is that instead of the Governor's
office being channelised from the Home
Ministry, from the North Block, it is
being channelised from the South Block.
Therc is an interference from the South
Block.

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): The time of your party is
almost over. Other speakers of your par-
ty would not be called.

SHRI JOHN F. FERNANDES: T will
take two more minutes. The office of the
Governor is being belittled and that per-
son is being used as an officer-bearer of a
political party. The hon. Home Minister
has rightly mentioned that there is anar-
chy in that State. We have seen the
anarchy in the tug of war between the
Home Minister and the Governor. The
Governor of a State cannot go to any
other higher authority in the C:ntral
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Government cxcept the Home Ministry.
We have seen that when this issue of the
Uttar Pradesh was being debated in this
House, a reply came from the Raj Bha-
van, Lucknow. Contradicting the state-
ment of the hon. Home Minister. Again,
a statement came saying that the hon.
Home Minister would issue a clarification
in Parliament. I don't think that clarifica-
tion has come from the hon. Home
Minister, correcting himself, that whatev-
er had been uttered by him was wrong.
The Governor had a discussion with the
hon. Prime Minister. T do not know if
this is not anarchy, what is anarchy? If
anarchy is existing at the top, what the
Home Ministry is going to do? We say
that Article 356 is imposed when there is
breakdown of law and order situation in
the State. Now, what provision does we
have in the Constitution when law and
order breaks-down during President’s
rule? What can the parliament do in such
a situation? There is no provision in the
Constitution. I think we have to make a
provision here that all the functions of
that State should be usurped by Parlia-
ment. It may be a mini-Parliament, it
may be a council of States, because there
is no provision in the Constitution. Then
the Home Ministry has no solution to
that. The Home Mmister himself has
stated that there is a law and order
problem in the State of U.P. There is
also a rider in this article. When a
Governor has the freedom to give a
report, naturally, he will give a report
that the situation is not good in the State.
The Assembly is in suspended animation.
We had the same situation in my State in
1990. the Assembly was in suspended
animation. The Congress party had 22
MLAs and the Opposition had 18 MLAs.
So, the then Governor—1 don’t want

to name him, we had discussed this issue
in the House called the other parties and
said: “You defect to the other side,”
because he was going to invite that party
to form the Government. So, two MLAs
from the ruling party were taken to the
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Opposition and a tie of 20:20 was made
and a report was sent to the President
that he could not install a Government
because there was a tie and he could not
toss a coin. A report was given to dissol-
ve that Assembly afterwards. This is the
gimmick which the Governor sometimes
plays agianst the Centre or against the
elected representatives of the people of a
State, against the will of the people of
that State. Therefore, 1 would suggest
that we have 1o find out a mechanism to
deal with such a situation. So, whenever
a Governor , because of his self-greed, or
greed because he is being dictated from
elsewhere, behaves in such a manner,
there should be a mechanism to deal with
such a situation. Sir, the Home Minister
declared the constitution of a Consulta-
tive Committee. What purpose will this
Committee serve? 1 would like to know
whether the Governor will come before
this Committee Can you call a Goveraor
before this Committee? He is the Execu-
tive Head, the administratar. He may be
a Governor of a State. But under Article
356 of the Constitution, he is the Execu-
tive Head also. He is the Chief Minister,
he is the Home Minister and he is every-
thing of that State. 1 do not know what
purpose will this Committee serve? Is the
Parliamentary Consultative Committee
going to consult him? I think the best
think the Home Minister can do is to use
the Government machinery, and I think,
when he made that statement that the
Jaw and order has broken-down in U.P.,
he had consulted the Government
machinery, he had consulted the IB and
other agencies in the State. So, with
these few submissions, I feel the Presi-
dent’s Rule is going to expire on 17th of
April— the first six months and it will be
appropriate that popular parties or secu-
lar parties are given a chance to form a
Government there. It is all the more
cssential because the hon. Prime Minister
had given an assurance before the elec-
tions to the Uttarakhand people that they
would get a statehood. When the Con-
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gress party said that they would given
them a Union Territory, the Prime Minis-
ter to score a point over the Congress
party, promised them a State, 1 think this
was to deccive the people of that State.
Till today, the popular Government has
not been installed in U.P. T hope before
17th of April and before the decision of
the Supreme Court, a popular Govern-
ment will be installed in U.P. Thank
You.

o T Aea: S, IR e § F
iR e oy | e @ R o
g How g WA g5 ¥ d ey o R
TR W W o, T § A A Ry
S w1 A e Rl
o 7o FE PE T A R, | o & ol
i @ 7@ A aEE A ¢ D TE @ T
3 vm fed @ T A0 % @ R A fRE
# Mg gh I § R T R e W o
TR frge T & ot Pl o W o
fre Wl ¥ e 9@ & 9 FEm B I
R ¥ FrE oK T R T TR T A
o 3 ad 7 A WK B S FE
2D ew swn Aewd W B Y W R
w3 oh @t A oW AR R D W
fefa = o s &) 5@ fRa =1 forr
M & AR FE & @ e B o
Ref @ ¥, @1 w o, @@ W ey ¥ ok
e @ e ¥ safom I W & AR X
frgam % T eR F S AEE §
SR W g o faf } 9w SR W @
aE {1 WA e @ wes 1 R
argar & wfen v g | F T s §
sl B Hen g T i A g, W
& o A R AR & R e
Ft 0 F N W F it W JEE qEA F
A9 A e § SR W Y F WY @
T § W AR T B, T A AT T
ok wom # v W g =faa
oy & sran W Rl o= F @ et @
s F B, FRl T ¥ Ty o TR
R At FW 79 Theled FW H I T
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7@ aRAfFS F FRES e I8 S I
afgu)

WERd, I RV EgEH W G a8 T
21 T @ g 3 Refa ¥R 10 TR W 6.17
R 6.55 fomm & §, fyeoh # 37.45 2, o ¥
24.72 %, USRIR ¥ 10.48 R, weRry d 16.48 3
3R ne wew ¥ 8.69 ¥R 10,000 & @ a9
TN i o8 F gad S Rw A ¥ s
¥ T W FEN AR R ¥ & FeiEa
e F o F W el e Y R @
H IR W el w® ¥ R R e de
FEd FER W Y, e 9 s F
I IE R w w et ¥ L (srEum)
o ¥ oy ot el am A W ow g R
focget Frae @ @ W @ g1

Rt # 4344 © o wH 3 W
WY ¥ WA uEd € 131, e ¥ omg
297.9 R, 35®1 ¥ 144.5 | wewy ¥ 225.7, Uy
ROK 2711 X AW R R I OW A
oEE WS HEE ' Y iew dver @ ¥
sla S I ey 2 e IWOWm
gaR = R

it g iR vl = R A T R
fad 22

s IiaTer arE: 1995 @ & o & 1996
iR # fofy TR W W g R
FA %) W e TR R w R 1992
A} F 1996 F e M U {1 TR W F
aTg & el orr W A S T W oA
1992 ¥ W v WY I IR A TER TG
R AR L w e A H
o @ g1 S 1992 ¥ o 1729 3K 1996
% g85 (VW W Gd) I P AR ad T
T Wed ¥ AR e FRY e W i g
A Frogw w9 | W T F T W Iwi?
3= il 1 TEY @ O ¥ A W e
I gum B ?, g o QR fEe e R
ol
Ry (R oW Sin) amuw o W

T B T 21 e dde N e s
o ¥, afed
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sitoelt WRAE e A R A0 FR |} o aw b w0 el @ ow oI 8 a4

@ ¥ uE W wea F R AW A R
&

s e wew: W e @ R, A

TR ged # A FE W g

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Please continue.
YR T B T R

ot Qi Far fimen : =g 9 W Rfrg
¥ @7 fery #C W @ ¥ 9% TR A I g
¥ 2 iR 3 R &1 (smEum)

THE VICE-CHAIRMAN: SHRI AJIT

P.K. JOGI: Please let him speak. Please
continue.

[ Tge Sy S

Ml T wRa: ¥ forer e @
FRY FE AR g (FIEE)

At TEuEe IEgEeEr: FREE fak
qafem § fr ST R S 9 ST FE R
q A T §IZgE § TN W & S wRAW W
e T 3 fr T R ¥ ) W e
w § Svoe ® (SmEuW)

sumaqead ot omf Sinft SR s
A1 e sl Wk FRY W S

st T arEE: S 7 ¥ 0w g oW
R R ol A @ ¥ sreEn F e gf I
® Ig MU AT @ ¥ @ oEan H 2R g
9 da ¥ argaR § U o formn R B el
3R P H E W TR S| SEER
foran & f6 TR 3 anfevEel ferd fear R
B g i & fgors = 9@ F@ 4 7 A
2 srmar ¥ ¥ ¥ 4w 99 @ A

§ W IgH WH T You cannot pick
and choose. 3t g TR St TR | 9

dredt et wa W 31 H 9 9w G R s
TET 0| F TS B ¥ S W @ W
a9 AeE T O, SR TEE S off TR Ay
CIECERo R CR-c i oo i
I A F oqd T @3 g A W 2
fF o8 gEe 67 T fg ¥R & Rdle
FEMEB Y wII R

qafer, ®¢ 9E 8 T ¥ (SE"E)
W oo o @ @ §) (sw@gH)

THE VICE CHAIRMAN (SHRI AJIT
P.K.JOGI): He has the right to speak.
ot oz v agd Tvaue T I 9 S

# & aga 0 WO g TAIS T Y e
T w0 T ¥ wefewEd o © ¥ s w0
qer W 9 ® ¥ ok w9 an ad @
9 o fr @1 TR o o e @ A s
IRl F g9 F w0 ol ¥ fou I=
s of B ¥ 4 A A Ted A a6
R E) AW G N I P S HE
TaoE T OA A o W oew A R
Yo o v Teaue T ®N g S e
A A AR T TS AN (HEEH)

AN TN qRE: JeR W 9H W F
& v @ B Reeh ¥ & safve s
T TR o TEd O e @ 99 4 W
At smE gada
&R # 3R 30 9 & B A @ @ s we
# e € g o Sg T W oA W
o ¥ (cmeaw) gefem o & e AW AE
AW T A D Fw A, F ds g
(=T

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Please address the Chair.
it Twe TEe : 9gA 9D FE W
@ (FaUR) ke T AR (SEE™)

st TTE g i, SieRd W e 8
T FE W g A oM A TE TN AT 5
e R EEECE R R
Tl B A
TTE WW ¥ e 98 g ¥ T faed
# qoF F FI T ¥ w2 ¥E g e
A R ol oWy A W — A
filda & @ = wwa 21

S ¥ W & R A gE AT @ 9| &
qug whd § | ¢ A0 R, a8 § e
HeR §, A SR TR g A6 S ekl |
TR Fedetde F 214 TUATe T F FHA |
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@ F ok § aEd g, o S SR-SHe
Hodedo F w1 ¥ U R § 3| A J W Fe
e R & W0 WEEE W (37 F A Al e
gty o dem aRu . (STEAR)...

o Ty sy fig aul: o8 d M & 9
§ougd A B W ¥

st U AEE: 9 T % | o A
G e We W R A s R}
THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): You have exceeded your
time. Please conclude.

st T TiEE: SRR A ¥ T F
o TR § 99 F oM § 3@ w9
f o anefoe fiufa @ 39 & awdl ol @
srgaR F 3R o 3 G g T & U W
AT G F S o S W ORY @
ool 3w wWw F forw Rgmm & o
e ¥ ¥ ¥ Sl I oRW F HEeusge
fegam % wHER srereqee ¥ ¥ gl @@
o ) TEHER Y Y@ w4 3fem e A
78 & wr wm ¥ R oo # fafsd & P
¥ 7% fog fear o f6 o @ ot o @
T ) o A TR WE AR THA ¢ A IW R
A o B T T o P F T
aR ¥ gefae AR R P e ¥ @
fivd &8 T Sl T T e F W ¢
3 Bl WREd A WK w9 @ o §, X
Feu A 5 oo o AW A1 @ AW |
g0, of wn qwd Sk gER R gwW W
g 8 R o @ T e R g e
& @ e 3 e T & T | SR e
ag o A - & Ry S g W
m, 3 8 fgEA ¥ 3 W oy
()., § T W g @
& Fp a8 off o B 1 F o e € R @ g,
AMFT o W RE W wE oW § R

(Fwwmfs deni )
3 F WER AN F o w7 amifm R
& 3 WA T WG TR U FE, U A A
& =ife ) dem, SRE ¥ T D 99 ¥ 9
Ao B R AN WER F R S

16 MARCH 1997]

B e

Discussion 350
A o fw gig N 3 U R §, s
o8 BT G FOU AN F TEE B AR

TeW, AW W A-IE YA GER |
st = T Wi dem, i oW R

sl w9 AW T 8 0 e s 1
have not cilled your name. 1 have to-go
by my iist. I am sorry there is a
procedure.

3 gt Fuw fren: dg am R, dew?

Sumwafd: ay W W ¥ faver S

ot @A e Wi ¥ T R a d

symaafa; a7 @1 AW o Ay ¥ gesf
3 @ gorw o ae? s wedw Faw)
There is a procedure in this House which
we have followed. 1 have to call Shri
Gurudas Das Gupta because we have to
go by the party. We just cannot call
everybody simultaneously.

it T e WfEd: few, Y AW E
Fofere & @l gan § eF T3 TR WS A #
w& A T o

AR 39 W TS o & e T 8
9 A W W ¥ o e Y o w
s @ o g ¥ A wE ¥ Let

me clarify. Your name is in the Short
Duration Discussion. Your Party has not
given your name.

o % A W R § oM w1 ot andt A
qome 31 E ¥ ot WW oFf @ Mo ¥

Mr. Gurudas Das Gupta, please sit
down. Now we have the reply on the

Motion of Thanks on the President’s
Address.

ot Tm wEw fig Tl: dow, s@m R B W
2

FqEwmfa: @ W2 ® ofiy Rt wWey
fafret

4.00 P.M.

SHRI GURUDAS DAS GUPTA:
Madam, 1 would like to scck onc
clarification. Will the discussion continue
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problems that arc being faced by the
country. 1 don’t think so. So, let us
sinccrely evolve a situation. Let us try
with all honesty and sincerity to review
the political situation. Arc we in a
position to solve thesc problems without
after the hon. Prime Minister conclude
his reply or will it be continued on
Monday?

THE DEPUTY CHAIRMAN: I don’t
know how much timc the Prime Minister
will take for his spcech. If there is no
time today, we can continue the
discussion on Monday.

SHRI GURUDAS DAS GUPTA: The
whole discussion could be completed on
Monday.

THE DEPUTY CHAIRMAN: There
is no problem. We can do that. Now, let
his reply be over. Mr. Prime Minister.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS-CONT’D.

THE PRIME MINISTER (SHRI H.D.
DEVE GOWDA): Hon. Deputy
Chairman, on 20th Fcbruary, 1997,
respected Rashtrapathiji  addressed 1hg
joint session of both Houses of
Parliament. The Address by the President
of India is a policy document of the UF
Government. We have been governing
this country for the last nine months. I
don't want to  elaborate  what
achievements we have made in the last
pine months. The achievements made by
this Government in the last nine months
are before the country. The President’s
Address has clearly indicated the
programmes and policies which the UF
Government intends to implement during
1997-98. After the President’s Address,
the General Budget for 1997-98 was also
prescnted to the nation through this
Parliament.

Madam, I am not going to minimise
the achicvements made in the last 50
ycars. The achievements in the last 50
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ycars cannot be understimated, or cannot

be minimised. We are going to celebrate

this the

year 50ih  year of our
Independence.  The  country  has
progressed in various fields. But, at the
same time, the magnitude of the

problems before the nation, the problems
which our country is facing, 1 think, will
have to be considered in the context of
the present political situation. The
political atmosphere in this country is so
complicated that it is confusing every
onc, I don’t want 1o elaborate the result
of the Eleventh Lok Sabha elections. The
people of this country have not given a
clear mandate to any political party to
run the country. But the United Front
has accepted the responsibility of
administering the affairs of this country,
The United Front is a combination of
several parties, with different ideologics,
with  different manifestos and  with
different programmes. But all of them
have come together and accepted a
Common Minimum Programme. All of us
have decided to come together and
shoulder the responsibility of running the
administration of this country. But, for
the smooth running of the Government,
all of us have to collectively take a
decision to narrow down the areas of
difference as far as the programmes are
concerned. Therefore, we accepted
unanimously the Common Minimum
Programme. This is like a document of
guidelines. It is a sort of indication to the
nation as to what we want to do and how
we will take this nation forward. We
don't want our differences to create any
doubt in the minds of the common
people of this country who have given us
the mandate to maintain our scculu
democracy. How best we will be able to
exhibit our administrative talent or
cxpericnce before the nation, is what is
of concern to the common man of this
nation.

Madam, 1 would like to spell out what
the  challenges  are what  the

’



